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CHHA[‘TIQGARH ORDINANCE
(No. 3ol 2011)

THE CHHATTISGARH AUXILIARY ARMED P()LICE FORCE ORDINANCE, 2011

B 3

Pmmuluulcd by the Governor of Chhzulisuurh in the Sixty-Second Year of the Republic of Imiia’.

An Ordinance 1o provide for the constitution and regulation of an Auxitiary Armed Police qu. in lhc State
to aid and assist the seeurity forees in the maintenance of public order. preveation, control and u)mh.umu nmmsl/ndxal
violence. insurgency. cte. and matters connccted therewith and incidental thereto, :

WHiREAS, o large part of the State. mostly u)mpu\m" of forest and inaccessible tribal arcas. is atfected by

S maoist/naxal violence and it is' necessary 10 establish a trained ar med foree of persons havm«v knowledge of focal arct

and topography and local fanguage/dialect to assist the \c,unrlty forces engaged in pn.vunlm" controtling and comba-

ling mamst/naxal violence in the-altected areas:

< AND Wm keAs, the State LL‘*'I\L\\NI‘L is not i session and the Governor of C])hdlll\Ldl h ts satisticd that urulm-
stances exist wlmh render it necessary for hnn to l.nkc »mmulmtc action,

o

“Now, l‘m REFORE, in exercise of the pe»wcrs conferred by clause (D) of Article 213 of

_ ¢ Constitution of idia,
nu (mvcmnr of Chhallnsgmh is pleased to promulgate-the following ()rdm‘mw ' h

CHAPTER1 = ° :

e
: Preliminary
Short tile.vxtent and Sl Thu()ralnmncc may he called the Chhatisgarh Auxnlmrv Armed Pnhgclnm
umum'nwnunt , : v S ()"hmm“: 7“” )
 ( 2) ol \,xlcnds 10 lhc whole lec of (‘hlmlus&.urh
2 - Il shall hc dwmul 1 have eome into lm’w wuh retrospective effect from the

Ililh day ol lulv. 2014,

Vefinitions. - 2 5 (- In tlm()rdnwuc unless the context otherwise requires.—

- eerned Police Diasteiet:

th). "Iamuly member” mum\ wnlc cluidwm aml parents of lhc mcmhcr .

PN o ul lhc {oree:

«) “foree”™ means the Chh.nmgurh Auxm.\ry Armed Puhwqﬂ' ¢
wmﬂlulud undcr the pruvn\ums ui tlus ()rdlmmw '

' wh o CGovernment” means Ihc State Ciuvcl umcnl nl Cl hlmmsgm h.

W) “maoist/muxal viulmw"

C T aetsof violenee by members of the CPI(Maaists), all its formations
: . and front organisations, which have been declared e
o ' o nrgummlmn and hanned undurlhc Unluw!ulAclwmcwPl,wc,mmn)
' Act, 1967 and underthe (,hlmunwrh Jan Qumkslm Adhumy.un'
(Nn 14 of ’()()6)‘

" “member of the foree™ means u - mcmhu of the (‘hh.mtss.nm.,

Ausxiliary Armed Palice Foree uppmnls.d umlu the pmvusmns nl’ -
lhna()rdlmmw - , ¥ . N ~
Sy - Mpermanent mcamwumum mumwu disability.of 50%: and dhy

@) - Tuppointing authority™ means. \upmnwmlcnl of Police of the con-

means and includc% planncd nnd nrgmiimla

oSt

1“”5: L

“sullu’cd by o member ol llw Iurcc wluch s ul permanent | numr; el
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there are no chances of variation in the degree of disability and the
injury/disability renders the victim unfit for normat lite for the rest
) of his life;

) n “police district”™ means the territory notified as police district under
the Chhausigarh Police Act. 2007 (No. 13 of 2007):

. ' (i) “prescribed” means preseribed by rules:
W “sereening commitice” means the screcning commitiee conslituted

under Section 7 of this Ordinance;

(k) “security force™ means and includes State Police. Central Reserve
‘ Police Force, Border Security Force. Indo Tibetan Border Police.
Central industrial Security Force (‘)r any para military or armed force
of any State Government or the Government of India:
M “selection  committee” means selection commitiee  constituted
under Section 11 of this Ordinance:

{m) “sensitive arcas” means arcas that ave apprehended to be likely tar- ..
gets of naxal/maoist violence orany other violence:
’ .
(n) “State” means State of Chhattisgarh.
() Waords and expressions used in this Ordinance but not defined specifically - .
shall have the same meaning as defined under the Chhattisgarh Police Act.
2007 (No. 13 of 2007). - ) .
3. The provisions of this Ondinance shall be in addition to and not in derogation of any Ordinance  not in
other faw for the time being in {oree. - derogation —of - any
other law.
) CHAPTER-1I
Constitution and Organisation of the Force
4. H There shall be an Auxiliary Armed Police Force for the State to be known as - Constitution “of  the
Chhattisgarh Auxitiary Armed Police Force (o aid and assist the security forces :“l;""': ry  Armed
. oltce Toree.
... in the maintenance of public order and preventing, controlling and mmha- ‘
C ting maoist/naxal violence and i msuwu\cy cle.
2) The Auxihary Armed Police Force shall consistof such number of persons as
may he determined by the State Goverament from time to time.
5. (1) The functions and duties of a member of the force shall be the foHowing— | Functions and dutics
@) to aid and assist security forces in— of membery ol the
PN . . Li- force.
w maintaining public peace and order;
an preserving internal security;
(i) patrolling scnsitive arcasi and
1v) gathering intclligence.
h) to protect public property:
{«) 10 help people 4n situations arising out of patral or man-made
disastensg
R CH 10 assist governmeny/public agencies in providing reliel measures:
& -




478 (10)

it e, fEAtE s Jemd 2011 T

Direction, super-
vision, ctc.

Appointment of
member of the foree.

(2)

(N

(2)

2)

3

(6)

Q)

(3)

() - toassist the security forees in providing security to public authori-
ties in discharging their functions; .

€)) “to perform such other dutics hnd’disclmrgc such. other responsi-

bilities as may be enjoined upon him by ghe state government

thmugh a notification bublishcd in the Official Gazette.

- Notwithstanding ‘mythln«y conlained in sub-section-(1) above, the mc,mhus
of the force, while performing any of the above mentioned duties., shall not -
be deployed in the front line positions of an operation and shall always work
under supervision of the sccurity forces other than in discharge ol dutics
where there is no.apprehended danger to their lives.

The general superintendence over the Auxiliary Armed  Police Force in
respect of all matters shalf vest in the State Government.

The overall administration and direction of the force shall be vest in the
,Direclor Gcncra] of Police.

Subject to the abow and to the provisions of this Ordinance, the command
and supervision of the force shall vest in the Superintendent of Pohu, of (hc
concerned Police Dlslrlcl

Appointments to the Auxiliary Armed Police Force for any, Police District
shall be made by the Superintendent of Police of the District from amongst
the persons selected in accordancc with the provisions contained in lhu
following sub-sections and section 11 of this Ordmancc

Sclcclion of persons to be appointed as mcmhcrs of the Auxiliary Armed
Police Force for a Police District shall be made from amongst - persons
domiciled in the District, who are conversant with the local area, topography
and local language/dialeet, by a sclection committee to be constituted by lln,
Inspector General in chdr% of the concerned police range.

© The selection committee shabl consist of three members, not below the rank
- of Deputy Superintendent of Police, of which at least one member shall
belong to scheduled tribes. :

The minimum and the maximum age limit for selection to the force shall be
18 years and 45 years. respectively. '

Only such-person who meets the. physical fitness  criteria laid dowrr. for
appointment as Police Constable of the State Police shall be selected for
appointment to the force.

Only such person who has passed class five school certificate examination
shall be selected for appointment to the force:

_ Provided that a person deemed to be a member of the Auxiliary
Armed Police Force under sub-section (1) of section 11 and docs not
possess the aforesaid qualification, shall be imparted specially designed
course in elementary education during the training specified under section 8.

No person, who has been convicted for any offence or against whom crimi-
nal proceedings have been instituted in any court or possesses such other
disqualification as may be prescribed, shall be selected for appointment to
the force.

The procedure for selection of persons for appomlmcnl to the force shall be
such as may be prescribed. '

reat bRy L Ay
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9.

10.

(n

(2)

3)

(N

(2)
()

(2)

(3)

(1

Every member of the Auxiliary Armed Police Force shall be imparted such
compulsory training for a period not less than six months, as may. be
prescribed.

The training curriculum shall. among other matters, include—

(i) arms training of six months for the use of such fircarms as may be
prescribed;

(i) community policing:

(iii) intctligence gathering: i

(1v) lirst aid and medical care:

(v) basic knowledge of human rights;

(vi) basic knowledge of criminal law and procedure.

Il 'any member has undergone the prescribied training pn()r to his appointment
to the force. the period of such earlier training shall hc included in the training
period prescribed.

Every member of the force shall be paid fixed remuneration as prescribed by
the State Government; and such dearness allowance and special naxal arca
allowance as admissible to the Chhattisgarh Police Executive Force, Constabic
(GD). Any other allowances may also be paid to the member of the force as
ordered by the State Government trom time to time.

Other conditions of service of mumbcrs of the foree shall be such as may be
prescribed.

A member of the force who attains age of 55 years shall be ceased to be a°

member of the Auxiliary Armed Police Force.

If a mémber of the force acquires any disqualification specified i in sub-section
(7) of section 7, or found guilty of such misconduct as may be prcscrlbud the
appointing authority may, after giving an opportunity of being heard and for
the reasons o be recorded in writing, terminate such munbu Irom the force.

A member who has been terminated from the froce by the appointing autho-
rity, may make representation to such authority as may be prescribed; and such
prescribed authority shall consider the representation of the aggrieved mem-
ber within g period of sixty days and pass appropriate order on the representa-
tion made.

‘Nowwithstanding anything contained in any judgment, order or decree of any

court, every person serving as a Special Police Officer on the date of this

Ordinance shall, for a pk:riod of six months from the date of this Ordinance. be

deemed to be a _mem'bcr of the Chhattisgarh Auxiliary Armed Police Force:

»

7

Provided that all such persons shall hc, sub|c,u to screening by a scree-
ning committee for-their continued employment to the Chhdluwarh Auxiliary

Armed Police Force, and all such persons found fit in such screening shall -

continue in service and deemed to have become members of the Chhattisgarh
Auxiliary Armed Police Force from the date of this Ordianance.

The provisions of sub-section (3) of section 7 shall apply mutaties-mutandis to
the constitution of the screening committee for the purpose of sub-section (1).

Notwithstanding anything contained in any judgment, order or decree of any
court, every person serving-as a special police officer on- the date ot thls
Ordinance, shall have a right to LOHUI‘!UL

Training of mem-
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Relief und Rehabili-
tation.

Etigibility  for .

appointment to the
post of constabie in
the State Police,

Protection for acts
of members of the
Auxiliary Armed
Potice Forcee.

Power to  make
rules,
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CHAPTER-Il
Miscellaneous e
(A)  Reliefi in case of death/permanent mcapau’tahou.s—u any member of the

force dies or is permanemly incapacitated in the course of assisting security
forces in combating against naxalsfmaoists. then he/his I.nmly munhu\ shall
be provided retict and rehabilitation as under——

(1) in case of death of a member of the Toree the surviving spouse or if
there is no surviving spouse then the family shall be eatited to getan
amount by way of Ex-gratia which shall not be fess than Rs. 5 lakh:

(i) in caxe of petmanent incapacitation a member of the foree shall be
entitled to get an amount by way of Ex-gratia whuh shall aot be less
. than Rs. 3 lakh.

3

(B) Emplovmcnt. Housmg and Medical Facility.—
(1) in case of death ol a nmnhu ot the Torce any adult member of the
family shall be given compussionate appoiniment as per the mstruc-

tions issued by the State Governments

(i) family members of the deceased shall be provided free housing faci-

lity in district under the scheme designed tor this purpose by the State

Government from tdme to time:

(iii) 4 member of the force and his family members would be entitled 1o
et mudical facility/assistance as admissible 1o the cmployees ol the
State Government:

{iv) any other relief as may be déclared by the Stte Government from
time (ot

The members of the foree shall be eligible for appoininent w ghe gasst of cinstable in
class 1 Police Exceutive Service in the State Police., subject to theasieria as may be
prescribed by the State Government.

No suit. prosecution or other legal proceeding shall Tic against any member of the toree

for ‘any act which is in good faith done or purporied to e done or vmitted o be done
during the course of performance of his duty under this Ordinance.

(H The State Government may, by notilication 10 he published. in Official
Gazette. make rules Tor carrying out the purposes of and te give effect 1ot
Ordinance.

2) Every rule made uader this Ordinance shall be Taid. ax soon as may be alter it

is nude. betore the State Luyslalav; Asscmbly.
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th If any difficulty arises in giving cffect 10 any provision of this Ordinance. the Power to remove

State Government may pass such order, to be published in the Official Gazetie, difficultics.

as may be necessary or expedient for removing the difliculty.
(2) Every order passed under sub-section (1) shall. as soon as may be after it is

passed, be laid before State Legislative Assembly.
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